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IN THE INCOME TAX APPELLATE TRIBUNAL “A” BENCH, PUNE

BEFORE SHRI INTURI RAMA RAO, ACCOUNTANT MEMBER
AND
SHRI S.S. VISWANETHRA RAVI, JUDICIAL MEMBER

IR 3Hd F. / ITA No.1344/PUN/2017
fAURUT 9§ / Assessment Year : 2010-11

LalitKumar K. Jain,

10th Floor, Kumar Business Centre,
CTS 29, Bund Garden Road, Camp,
Pune - 411001

PAN : AAYPJ2211J
....... 3ot / Appellant

doI1H / V/s.

Dy. Commissioner of Income Tax,
Circle — 4, Pune

...... gcgdf / Respondent

Assessee by :NONE
Revenue by : Shri S.P. Walimbe
'{Ij—ﬁlé’ $I @ / Date of Hearing : 08-12-2021

HIYOTT &7 dRIg / Date of Pronouncement : 08-12-2021

3meer / ORDER

PER S.S. VISWANETHRA RAVI, JM :

This appeal by the assessee against the order dated 13-02-2017
passed by the Commissioner of Income Tax (Appeals)-5, Pune [‘CIT(A)’] for

assessment year 2010-11.

2. On perusal of the letter filed by the assessee, we note that the

assessee wishes to withdraw the appeal in view of having filed application



ITA No.1344/PUN/2017, A.Y. 2010-11 *E*

under Vivad Se Vishwas Scheme proof of which the Form No. 3 is enclosed

before this Tribunal.

3. Shri S.P. Walimbe, the ld. DR has no objection in case the assessee

wishes to withdraw the appeal.

4. In view of the request made by the assessee the appeal is dismissed

as withdrawn.

Order pronounced in the open court on 08th December, 2021.

Sd/- Sd/-
(Inturi Rama Rao) (S.S. Viswanethra Ravi)
ACCOUNTANT MEMBER JUDICIAL MEMBER

EI_’Tff / Pune; f&sTeh / Dated : 08th December, 2021.
RK
3meer i yfafef@ 3™ d / Copy of the Order forwarded to :

31Tt / The Appellant.

9caf / The Respondent.

The CIT(A)-5, Pune
The Pr. CIT-4, Pune

st gfafafer, 3maet el 31fReeoT, “v” &4,
quY / DR, ITAT, “A” Bench, Pune.
6. M8 WIsd / Guard File.

g kL=

/ jacariad 9fd// True Copy//

3TCRMHR / BY ORDER,

fasir @fka / Private Secretary,
3R 3Tl 3TN, goT / ITAT, Pune



